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APPLIGATION NUMBER : 807 of 1993.
) ) ) i

' APPLICANTS: Sri.DQRaghavan v/SRESPNDENTS: Indian Audit and Accounts%
! B Deptt.Accountant General(A-I),Bangalore

and another.
Te. .

1. 'Sri.D.Raghavan,S/o.Late R.Dorasiswamnyvjiveangar,
: No.413,West of Chord Road,Third Stage,
iThird Block,Bassveswaranagar, Bangalcze-79,

Subject:- Forwarding af copies of the Orders passed by the
Central admiristrative Tripbunal,Bangalore.

Plegse £ind enclosed herewith a copy of the ORDER/
STAY ORDER/IN?ERIM ORDER/, passed by this Tribunal in the above
mentioned app}ication(s) on_ 18-05-1994.
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Applicent:- D .'Raghav?n
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Review
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Application No... ........1.8

ORDER SHEET (co

e CentraLAdmnmstmtlve . .nbunal

Bangalore “Bench © = P R P
Bangalore " ‘ I A

vennree e OF 1994

"‘d)aespdt Acctt. General(AﬁdJ.t-I) -

Date

O:ffice Notes

~Benge-}ore—aﬁé—am-bher.—_——-—

-Orders of Tribunal

]
t

{

PKS{VC ) /TVR{MA)
18-05-1994.

Grounds urged herein have been .
extensively considered and rejected,
while disposint of the O.A. Hence
no roog for reagltétmg the same -

| 1issue again m R.A.. Therefore

rejected.
s€@/
{VICE~CHAIRMAN )
Sd/ v
(T.V.R.)
{iiember{Admn)
18-05-94,
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| ' .9scond Tloor,
Commercisl) Complex,

- : qu,i ' ' _ Indiranagar,
" : o . . _ Bangalore-38,
N ECARPE S Dated: 3 |
e or Ty - et 310N 4
* ' BPPLICATION NO(s). 807 of 1992,
,mppLIcANTS;DaRaghavan /5. KLSPGNDENTS;Accountant Gereral{Audit),.

. ) Karnataka and Other.
P ' TD. .///.;

/7 : . .
f\%. 151’i-D.RaghaVan, T \
‘5/0.Late R.Doraiswany Iyengar,
SR 'No.413,iiest of Chord hoad,
* ' 'Third Stage,Thi:d Blogkk -
: 'Basaveswaranagar, bangalore-79.
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2. Sri.M.Vasudevs fico,
.%\ddl .C.‘G.sqc. ’ . .
'7iigh Court Bldg,Ekangalore-l.
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- 8UBJECT:- Furwarding of cories of the Orders pas&ed by
the Central Admiristreftive Tribunal,Bapgslore,
: ' ‘ XXX~ .
Piease find enclosed hareuith & copy »f the
ORDER/STAY ORDER/ INTER IM OKDER/, Passed by this iribunal

in the above mentioned apblication(s) on_12-01-1594. R
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CENTRAL ADAINISTRATIVE TRIBUNAL: BANGALORE BENCH
ozucmm APPLICITION NUMBER 807 OF 1993

NEDthDAY 1HIS Tﬂk 12fﬂ DAY OF JANU&RY 1994

1
Mr. Justlce P.A.Shyamsundar, cee V1ce—Cha1rman.

Mr. T.V.Ramanan, ... Member(A)

e . A o
D.laghavan, ¢ ; ‘
S/6 late R, Doralswamy Iyenga,
Ma jor, Assistant Audit Offic:ir (Retd )
Ofilce of the Accountant Geif ‘ral (Audit-I),
Bangalore residing a' No.413,
WCH III Stage, III Bl.ock,

Basaveswaranagar, Baugalore-»60 079. - .. Applicant.

i - V.

1. Indian Audit & Accounts Lapartment,
- Accountant General (Audit),
Karnataka, Post Bag No.5:48,
Residency Road, Bungalore.

e gy e

2. The Comptroller & Auditor General
of India, No.l10," Bahadur Shah . :
Zafar iarg, New Dilhi- 11¢ 002. a . Respondents.

(By Staniing Counsel Shri il. Vasudewa Rao)

O9RDER

Mr.Justice P.K.Shyamiundar, ‘ice-Chairwan:-

We see this is a very stale claim going back to the year
1673. Tne applitant submit: that although‘the claim is of 1973

he has been knocklnb at tae doors of the admihistration all

‘,)\Fl)ng since then. But, LIe spate of reprv%entatlons made to

¢ bnz authorities: had remaired unhegded till 1993 when for the

g
fzxst time they thOL :ht 1L ‘it to regret the & ulne and that regret

" he says is untenablc. Be t-at as it may, we must take, e: ception

.a,/

tc the conduct -of the apylicant in having . Jaln low all thesc
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years when all that he did was keep on shoo:.ing representation
§
after representation which are no substitute to an appropriate

i

proceeding under luaw. Thsrefore, we think it inappropriate

to intervene in thi; matter which has really been in the limbo

fer the last 20 ycars. We therefore orde: this application

bedismissed on grounis of tctal delay. :
. A o

_S;?JL- ‘ ,S:gﬂ'~
EMBER(4 ) T VICE-CY ATRMA

¢

. —

e &
Y S s T '
b S \\\

y rrEISER

Poh G
A ?i)u‘:- A 4 TRIBUHAL
o AX)D\& ... dEaCH



